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GOVERNMENT OF NATIONAL CAPITAL TERRITCRY OF BELHI,
TRANSPOMT DEPARTMENT 5/9, UNDLR HILL RGAD, D£.RI1-110054

TRAMSPORT DEPARTMENT

Del=i the 84% Mared . 2014

NOTIFICATION
MoJk.19 (95)/Tot./Sectt/2010/54 . — In axercise of the powers confarred by
section 115 read with clause (41) of section 2 of the Motar Vehicles Act, 1988
{49 of 1238), the Leutenant Governar of the Mational Capital Territory of Delni
hereby makes Lthe following amendment in the Not'fication issued vide No.F.18
[35)/Tot {Sacit/2010/04 datec the 20" April, 2011, namely - !n the end of the
saic not fication, the words a~d figure-

“Tnis notification shall be valid tt March 3%, 2012 shall be cmilted

By Order in tne Name of the Lt Governor
of the National Capita! Territory of Oelhl,

ot~

Gyanash Sharti
Commigsioner (Transpor)
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(4) Principal Secretary (Home) Govt. of NCT of Deibi —Member
¢5) Commissioner of Police, Delhi- Member

“Group ‘A’ Departmental Promotion Comminee (for considering confirmation) consisting of :

(1) Chief Secretary, Gowt. of NCT of Delhi —Chairman
(2) Principal Secretary (L & J) Govt. of NCT of Deli —Member
(3) Principal Secretary (Home) Govs. of NCT of Delhi : — Member
{4) Commissioner of Police, Delhi — Member
By Order and in the Name of

Lieutenant Governor of
National Capital Territory of Delhi.

G. P. SINGH, Addl. Secy. (Home)
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TRANSPORT DEPARTMENT
NOTIFICATION
Delhi, the 30th January, 2014

No. F. 21/60/Secy/STA2009/16 .— In exercise of the powers conferred by sub-section (1) of Section 68 read
with clause (41) of Section 2 of Motor Vehicles Act, 1988 (59 of 1988), the Licutenant Governor of the National Cspital
Territory of Delhi, hereby re-constitutes the State Transport Authority for the National Capital Territory of Delhi as
under -
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Sesretary-cum-Commuessioner, Transpoit
Sh. Sarjiv Tha , MLA, Burari

Sh. Madan Lal, MLA, Kasturbe Nagai
Special Commisaioner of Palize, T mlfe

Secretary. STA

Choirman
—Member
—Muemnbes

Member

—Member- Secretary

Iy Crider s in the Name of

the Licutenant Grovemor of the National Capital Territory of Delhi,
GYANESH BHARTI, Conunissicac (Tpt.)

Peceed Uy e Mansper, ljw—;nmu._
s’ Publstcd by e Cocinoller uf Publicazians, Dieike ) 10024

ol Lchiog Presss, .‘.in‘u_ﬂ.wrl. Mysapuri, hew Delhi. | 13054
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GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI
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TRANSPORT DEPARTMENT
NOTIFICATION
Delhy, the Tth January, 2014
No. F. Sectt/1175/Tpt/1997/Part-111/04.—In
pursuance of clause (¢) of the Government of India, Ministry
of Road Transport and Highway's Notification No. 8.0. 52
(E) dated the | lth Janwary, 2002, the Government of National
Capital Territory of Delhi nercby makes the following
amendments in this Government's Notifcation No, F Sect’
1175975 dated the 18th February, 2003, and makes further
order as under—
A. In the said Notificarion dated | 8th February, 2003,
for clause (a), the followmg clause shall be
substituted, namely

.‘.1.
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"(a) Use of red light with flasher on the top front of
the vehicle within the jurisdiction of the National
Capital Territory of Delhi,

(1) Lieutenant Governor;

(2) Chief hastice of High Court of Delhi,

(3) Judges of High Court of Delhi.",

inthis smd Notification dated | 8th February, 2003, in
clause (b), entries |, 2 and 3 shall be omitted:

in the said Notification dated 18th February, 2003,
clause (c) shall be omitted ard clause (d) shall be
re-numberad as clsuse (c), und in clause (¢) so
re-numbered, in the end, the following words shall
the added, namely:—

Poomted by the Manager, Goveremen: of Inds Pregs. R Road Mavaour, New [elhi-] 16084

“The red light with flasher can be used only while the
specified high dignitary is on duty and not
otherwise ",

This Government's Notificasions No. F, Secti/11/75
Tp1/1997/78 dated the 25th February, 2013 and
No. F.Sectt./11/75 Tpt'1997/79 dated 25th February,
2013 are bereby withdrawn with immediate effect.

By Order and in the Name of the Lt. Governor of
the National Capital Territory of Delhi,
ARVIND RAY, Pr. Secy.<um-Commissioner

anid Mablished hy the Contralier of Pubbeations, Delin-1 10054
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And, whereas, |, Prashant Goyal, Commissioner. Vs Added Tax, Government of National
Capital Territory of Delhi, am of the opinion thatit is expedient in the public interest 1o do so.

Now, therefore, in exercise of the powers conferrad by sub-section (2) of Section 103 of the Delhi
VdueAddedTaan.2004{DelhiAcldel,lwwehfammmmmm
schedule of the said Act namely:

AMENDMENTS

In the enlry at S No lhmnmmmwaamsr,mmmmm. namely -
(57) Grand Duchy of Luxembourg
For official use:

A!iwmammﬁeagwambmmambhmmmathmmiminm
fimit shail be Rs.9000- exchuding tax.

For personal use of diplomats:

i) The minemum invoice limit shall be Rs. 18,000/ excluding tax.
i) ExemptionRefund of VAT shall not be granted on food items, drinks and meals.*

PRASHANTGOYAL. Commuissioner Value Addod Tax
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TRANSPORT DEPARTMENT
NOTIFICATION
Dethi, the 20th June, 2013

No.F. MLO/TU/FPT/ 2013/105, - In supersession of earlier notifications in this behalf and
in exercise of the powers conferred by clause (i) of sub-section (1) of section 67 of the Motor
Vehicles Act, 1988 ( 59 of 1988 ), the Licutenant Governor of the National Capital Temtory
of Delhy, having regard to clause (d) of the said sub-section (1) hereby issues the following

directions to the State Transport Authority of Delhi, namely -
'memamumdmmmhmmwmm

w&wumdmrm-zmmmymorm-zow. in the

National Capital Territory of Delhi, shall be as follows -

(A) Radio Taxi Scheme - 2006

()  Fare per Kilometer Rupees 23/-

(i) Night Charges : 25% of the fare (11:00 P.M. to 5:00 AM.)

(i)  Waiting Charges Rupees 30/- per hour or part thereof
(subject to a minimum of 15 minutes stay);

(iv) Flag down Charges For 3 Kilometers

276/ pG [ 13>
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(iv)

Econamy Radio Taxi - 2010
Fare pec Klomebtes

Night Charges :

Wwaiting Charges

Flag down Charges

Rupees 12.50/
25% of the fare (11:00 P.M 10 S00AM)

Rupeas 30 per hour or part thereof
{subject to a minimum of 15 minutes stay);

For 3 Kilomeaters

By the onder 1 the name of the 11, Governor

- of the Nationa) Capital Temiory of Delha,
PUNEET K. GOEL, Secy. cuc Commissionet (Tpt)

Peiwied by e Vanages, Govemment ot india Prest. Rong Road, Mapapon, Now Deli-1 1004
aid Pubtivhed iy the Controller of Pubinatnns, Olls-: 10034
-
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TRANSPORT DEPARTMENT
NUTTFICATION
Delhi, the 41 May, 2015

No. F. 23(488) T ptiOpe/20 100197 — 1 supersession of eaclier rotificaiions in liis benaif and ia exercise of the
powsrs conlrred by cluuse (i) of sub-section (1) of section 67 ofthe Molor Vekicles Ace. 1988 {59 of 1988) , the Licut=rant *
Unverner of the National Capita! Teertory of De/h, having rogard 1o clause (4) ofthe s21¢ suz-saction { ! hersoy issues the
foilowing directions to the State Transpert A uthority of Dethi, nama’y: —

Fram the date of publication of this natification in the Oficia! Gieette, the fares chargeable by the operatoss of
Auto Rickataws & Taxls (Biack & Ysliow Top), in the National Capita, Teriory of Delhi, shall be as fol lows,

(A) Auto Rickshaws

i Fare {including Rupees 0.50 charges for
GI'S/GPRE/Coulrol raom and dispateh centre
for facilitating Auto Rickshaw an demand) :

@  Night Charges :
(i) Waiting Charges :

(v Luggage Charges : -

(13) Taxis {Black & Yellow Top)
) Fare(including Rupiess 0.50 charges for Qs
CERSControl room and dispaich centre for
facilizing taxi on demand) -

Kilomeser;
() Nigal Charges:
(il Wairng Caarges

Rupees 25 for first fall of 2 Kilometer (upon downing the meier}
and therealler Rupess 8,00 perkilometer far every additional
Klomeler

25%efthe Fare (11002 M. w0 500 A M.);

“Rupees 30 ger heur or parl thereaf {subject to a minimum of 15

minues stay);

Rupees 7.50 shal: be charged as Lxirn Luggage charges whorcas
the driverioperator shall not charge any money for a shopping
bag or a smail atlache'suitense

Rupees 25 fr firse kilomeer (upon downing the metsr) and
therealler Rupees 14 per ki lometer far Nor=AC Texis and
Rupzes |6 per kilometer for AC Taxis for every additionl

25% of e Fare (1 OO M, (0 S:.00 A M. )
Rupess 37 per haur or purt therecl {sucject w a minimum ol
15 mimanes sty .
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(i) | aggege Charges . Rupess 10 shall be charged as Extra lwguage charges
whareas die crive-operacr shell not chasge any money Jor
£ 3h0npive baz e a sivall nacle suitcase,

By Oedez and ia the Name of the Lt Gov s
nlthe Nugonal Capital Termitory af Delhi,
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NOTRICATION
Delh, the & May, 2013

No. F. TIRules/DHC,-—In 2xorcise of the poneers eonerred By sub-sac o Ui ol Section 11 ofthe Arbiration
und Coneiliatior, Act, 1996 (No. 26 of 1996) vead veith Pera 12 of Schepe tar A Ppointient of Asbiicators, 1996 notified vide
Noiification No 16/Rules/DIC, dazid 260 1-1996 prd further umembed vide Natificn:lun No. | T4/Rules DHC, darad
18-08-20C3, Netification Ne. 391 Rules DI, daied 09-11.2009 21 ot 7 cation W, 253Rules: LHC, daled 23-07-2610,
Hon'hiz the Chisflustice of § ligh Cont ol Delhyi herzy makea the followin 2 emandiment in Para 10 of the said Scheme —

| Parn |4 shall stand deleisd.
Note : This smendiment shall come inta fores from the e of ity puslicat.on in %@ Gitzetto,
' By Orderof the: Court,
SANGIIA DHINGRA SEHCAL. Registror General

Priried by e M_mr.;a-., Covermen of e Prass. Kong i Ilhlc'ailru.'li. Maw Dedmiel 10984
and Pubiuhed by e Contraller of Fabl s aicns, Vb= 1 10 24
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TRANSPORT DEPARTMENT
NOTIFICATION
Delhi, the 1st April, 2013
No. F. 21/60/Secy./STA/2009/4d.— In exercise of the powers conferred by sub

section (1) of section 68 read with clause (41) of section 2 of Motor Vehicles Act 1988, (59 of
1988), the Licutnant Govemor of the National Capital Territory of Delhi, hereby re-constitutes

the State Transport Authority for the National Capital Territory of Dethi as under:

l.  Secretary-cum-Commissioner, Transport - Chairman
2. Sh. Mahender Yadav,Ex MLA - Member
114, Bagdola, Palam, New Delhi-45
Sh. Devender Yadav, MLA, Badli (AC-05) - Member
Additional Commissioner of Police, Traffic/HQ - Member
5. Secretary, STA - Member - Secretary

By Order and in the Name of the Lt Governor of
National Cepital Territory of Deth,

PUNEET K. GOEL. Seey -cum-Commissioner {Tp1)

Printed by the Manages, Govermnment of Inda Press, Rinz Road, Mayspurr, New Delly-1 10084
and Piblmhed by the Controlier of Publications, Dielhi-1 10034
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~ STATE TRANSPORT AUTHORITY ———
(Transport Department)
NOTIFICATION

Delhi, the Sth, June 2008

No. F. PCO (STA)DTC Cell/06/07/Pt. 11124.—The draft
of Reciprocal Common Transport Agreement among
Governments of Delh, Haryana, Rajasthan and Uttar Pradesh
for unrestricted movement of Contract Carriages in National
Capital Region comprising parts of adjoining States to National
Capital Territory of Delhi as defined in the Para 2 1 of the Regional
Plan - 2021 which the Lt. Governor of National Capital Territory
of Delhi proposes to make with Governments of Haryana,
Rajasthan and Uttar Pradesh is hereby published as required by
sub-section (5) of Section 88 of Motor Vehicles Act, 1988 (59 of
1888) for information of all those who may likely to be affected
thereby and notice is hereby given that the said draft, together
with any objection, or suggestions that may be received thereto,
will be taken inte consideration on or after the expiry of 30 days
from the date of publication of this notice in the Delhi Gazette.

The objections or suggestions in this behalf, shall be
received by Secretary (STA), Transport Department,
Government of Nationa| Capital Territory of Delhi in his office at
5/8, Under Hill Road, Delhi-11 0054, during working hours.

By Order and in the Name of the Lt. Governor
of the National Capital Territory of Delhi,

R. K. VERMA, Secy.-cum-Commissioner
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'DRAFT RECIPROCAL COMMON TRANSPORT AGREEMENT AMONG THE

DELIL UAJETTE: EX VRAORDINARY _ . [raeiv

GOVERNMENTS OF DELHI, HARYANA, RAJASTHAN AND UTTAR
PRADESH

This draft agreement is made on this day of _ 2008 among the
President of India acting through Secretary-cum-Commissioner (Transport)
Government of National Capital Territory of Delhi (hereinafter referred to as
N.C.T. ot Dethi), Haryana, Rajasthan and LLP. {which expression shall include
their successorfassigns in office). ;

Whereas in the interest of tacilitating development of an effective National
Capital Region (NCR) comprising parts of adjoining States to NCT
i.e. Rajasthan, U.P. & Haryana as defined in the Para 2.1 of Regional Plan -
2021 and is at Annexure-l, there is dire need for unrestricted and seamless?
movement of interstate traffic in the National Capitai Region 1.2 among these
States by a reciprocal common agreement. A map showing constituents area of
National Capital Region is at Annexure-l;

Whereas, It is expedient in view of the rapid economic development and
environment of the National Capital Region to encourage unrestricted and
seamless movement of interstate traffic of the passengers and goods in the
NCR and to regulate, coordinate and control their operations, it is necessary lc
make a reciprocal common agreement among and through the constituent
States of NCR i.e. NCT of Delhi, Haryana, Rajasthan and U1

And whereas the parties hereto agrec thal this agreement suparsedes all
the previous agreements on the subject entered into between them or among
them for NCR. This Agreement shall have an overriding effect over al the other
Agreements hereby applicable to NCR in this regard.

NOW THIS DEED WITNESSES and the parties hereby mulually agree as
tollows:-

1. This agreement shall come into force with immediate effect. The Court
ordersidirections specific to the movements of vehicle in an area will have to
be obayed?.

2. Contract Carriage Permits

{1y Motor Cab/Taxi Permits (Non-Temporary Permits):

Contract carriage permits for motor cabftaxi using clean fuel (CNG)
canforming to prevailing Eurc norms in NCR and registered in NCR area as
defined in para 2.1 of Regional Plan-2021 and subsequent madification in the
Constituent area, if any, will be required to be countersigned by participaling
Slates on being issued by any of these States. Motor cabs/Taxis using clean

Qs



Dethi, sub-regions of Haryara, U.P. ang Rajasthan Comprising of National
Capttal Ragion aea as defined in Parg 2.1 of Regionai Plan. 2021 and
subsequent moddication in the constituent areg, i any, may move
unrestricted and are exempted from paying pa ssenger lax and road tay. No
additional permit charges wouid be required 1o be paid in addition to permit
charges paid in the Stale where the vehicle js regisiered in NCR. Auto
fickshaws Operating only on CNG fuel and registered in NCT of Delhi ang
Sub—:egions of Haryana, U.P. and Rajasthan constituting National Capital
Region as defined in Para 2.1 of Regional Plan 2021 and subseqguent
modification in the constituent area, i any may move unrestricted and are
exempted from paying Passenger tax ang road tax. No additional permit
charges would be required to be paid in addition to permit cha rges paid in the

() Contract Carmage Permite other than Motor cabs {Non Tempcrary Permits
Lnder the motor Vehicle Act 1 g8s):

Contract carriage pemits for vehicles other than motor cabs, including
educational Institutional buses used salely for the purpose of transporting
students/ staff of the educatianai institutions iy connection with any of its
aclivities, using clean fuel (CNG) conforring 1o pravailing Euro norms jn
NCR and registered in NCR area as defined in Para 2.1 of Regional Plan-
2021 and subsequent modification in the Constituant area, if any. will he
required to he ceuntersigned by paticipating States ¢n being issued by any
of these States. The contract carriages (other than mator cabs) registered in
NCR and Plying acioss the border would be given a eolour code and iogo for
casy recognition on mutual agreement basis, Al these vehicles will be
subject to speed controfled devices ag per lhe arders of the Supreme Court
issued from time to time,

(i} Contract Camiage Permits {Temporary Permits under the motor Vehicles Act,
1988):

Permits may be issued by the Transport Authority of these States irrespective
of number without prior concurrence of the Transport Authority of ths other
State, acco rding to the need of the commuters/ passengers, The permit shajj
contain the detailed programme of the tour, showing the dates of onward and
return joumeys, the order in which the various places shall be visiled aiong
with and indicalion of the appropriate date of the arrival ang the departure



from each such place. These permits shall
traveling in the vehcle. All those vehicles will be subject to spaed controlled
Jdevices as per the vrders af the Supreme Court issuod from time to time.
Thase venicies shall use clean fuel (CNG} conforming 1o prevailing Euro
norms in NCR, :

3. Genseral Pravisigns for Tempofary Permite

{i) Separate tist af different types of Temporary Permits (Contract Carriagé}‘
issned in each month shall be submitted 10 the Transport Commissiones of
concetned competent authority of each Siate by the other Siate.

4. Taxation:

(1) The license/peamit feollaxicountersignature  fee for alt the carrages
(Contract) shalt be fixed by the members of all tne participating states as pet
their owm policies.

{2) Single point tax#® and uniform tax rates shall apply to vehicles covered by
contract carage  permits. Til uniform rates are decided. existing
arrangemesvs for collection of laxes may conlinue.

(3) Temporary permits shall be issued on the basis of double paint taxation®
according lo rules in force and the vehicles shall be liabie 1o pay taxes due 10
the other reciprecating State. )

{4} Intormation regarding temporary permits issued under this agreement shall.

as soon as possibie, be given by ihe Transpait Authority, of the reciprocating

State issuing the penmit stating details of vehicle owner(s) registered laden
weight of the vehiciefroute for which the pennt is granted and the period of
vakidity of the permit. This information shafl te gwen in the name of the
Transporl Commissioner of the Sccretary, State Transpoit Department, as
tho case may be

L ggneral

(i) The reciprocating States shall accord vecognition of the Fax tokens, drivets

and conductor license, transport vehicle authorization and the certificate of

[tness ssued under the re\cvant rules of each of these States in respect of
yohiclas operating on Interstate (outes. in accordance with this agreement.

{ii) This agreement shall be valid for nex ten years of till zuch time a new
Agraemert is signed among the constituent States which ever is earlier. The
Agreement can be reviewad after five years, it need arises. Whiie other

peripherat issucs can be sortad oul in the annhual meeting of the Group. a re-
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notification for the changes within the framework of the Agreement can then be
done on annual basjs.

{V)Ladon weight Testriction fixed cy NCR States shall not bé exceeded.

(vl The age of the vehicle shall be (imiteq o fifteen years for CNG vehicles and
eight vears for diesel operated vehicles {il] any further directions are issuer in
this regard

IN WITNESS THERE OF, the parties hereto nave signed this agreement on
- —— — — dayand year first above written,

Transport Cqmmlssioner, Secretary-r:um-f.:ommlssioner {Transport),
Transport Department Transport Department,
Government of Rajasthan, Jaipur Government of NCT of Delhi,
For and on behalf of the Governor For and on behalf of the Lt. Governor
of Rajasthan NCT of Delhi

Principal Secretary (T, ransport) Principal Secretary (Transport),
Transport Department Transport Departmont,
Government of Uttar Pradesh, Government of Haryana,
For and on behalf of the For and on behalf of the
Governor of Uttar Pradesh Governor of Haryana

2195 b4 [o4. 1,



Miniatry of Urban Developmeant Government of tndia
Govornment of India “ .
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Para 2.1 of Regional Plan - 2021

CONSTITUENT AREAS OF NCR

The Constituent Areas of the National Capital Region are as under.

a)

b)

d

" Natienal Capital Territory of Dethi {1,483 sg. kms.). This accounts for

4.41% of the total area of NCR. -

Haryana Sub-region comprising of [aridabad, Gurgaon. Rohtak, Sonepat.
Rewari. Jhajjar, Mewat and Panipat districts. This accounts for 30.33%
{173,413 sa. kms.} of the area of the State and 39.95% of the area of NGR.

Rajasthan Sub-region comprising of Alwar district. The area s 2.29%
{7,829 sq. xms.) of the lolal arca of the State and 23.52% of the area of
NCR

Uttar Pradesh Sub-regior comprising of five districts namely, Meend,
Ghaziabad, Gauwtam Buddha Nagat. Bulandshahr and Baghpat This
accounts for 4 50% (10,853 sq. kms.) of the aea of the State and 32.32%
of the area of NCR. ’ -

Thus, the total area of NCR is 33.578 sq. kms. as indicated in the Map 21

* National Capitat Region Regional Plan-20241: Constituent Areas.

LT GAZEITR: EXTRAORDINAKY IR ., APS
" Witness: Witness:
mMember Secrotary ’ Director {LUT)}
NCR Planning Board ' Ministry of Urban Development
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